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Before the National Green Tribunal

Principal Bench, New Delhi

Original Application No. 914 /2022

In the matter of

Kamlesh Jonwal : Applicant
President, Residents Welfare Association, Kaveri
Apartment D6 Vasant Kunj, New Delhi

Uday Punj Respondent 1

Delhi Development Authority Respondent 2

DCF (Western Zone) Delhi Respondent 3

District Magistrate (South West) Delhi Respondent 4

Commissioner, Municipal Corporation of Delhi Respondent 5
Brief Facts:

1. As per content given in the document annexed at Annexure-1, Delhi Development Authority
(DDA) took the possession of land Khasra Nos. 480/396/87 (3-12), 479/396/87 (3-12), 86 (9-12),
88 (9-17) and 67 (4-01) in year 2007 by following due process of Award No. 90/80-81. Certified
copy of the Annexure-1 has been asked from DDA by Applicant in the letter grievance dated 04-
Jan-2023 (Annexed at Annexure-2) addressed to DDA through Grievance No.
DOURD/E/2023/0000208 registered on web portal pgportal.gov.in. (Annexed at Annexure-3)

2. DDA built the Flats (805 dwelling units) at nearby land Kaveri Apartment, D6, Vasant Kunj, New
Delhi which were used as accommodation for guest players participating in Commonwealth
games held in 2010. After the games, in 2011, Kaveri Apartment along with Ganga, Yamuna,
Saraswati and Narmada Apartment have been allotted by DDA through due process. in order to
support residential infrastructure, before the start of Commonwealth Games 2010 (Oct 2010),
The land had been developed by DDA by building public utilities on the subject land (i) Four Lane
Public Road with Divider, (ii) Footpath, (iii) Storm Drain and (iv) Green belt at both sides of Road,
along with (v) Boom Barrier to regulate the entry, (vi) Underground Water Reservoir, (vii)
Underground Chambers for operate and maintain Bulk Water Supply Pipes, (viii} Community
Center, (ix) Commercial Shopping Complex, (x) Entry and Exit Access of Kaveri Apartments, and
Yamuna Apartments. Above infrastructure have been in active use by allottees/residents of
Kaveri, Ganga, and Yamuna Apartments since the allotment of flats.

3. Respondent-1 started constructing a Brick Wall in November 2022 and still contmumg it covering
the open green belt. This Brick wall is not built on boundary of the subject land of Khasra Nos.
480/396/87 (3-12), 479/396/87 (3-12), 86 (9-12), 88 (9-17) and 67 (4-01), therefore, can not be
called as Boundary Wall and it does not demarcate the land of above Khasra Numbers in any
manner. Without obtaining necessary approval of MCD and other government authorities, the
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10.

aforementioned brick wall, is being built by Respondent-1 well inside the land unauthorizedly,
with clear motive to encroach the land whatever is left open by DDA without fencing.

Dy. Conservator of Forest West Forest Division through its Notice under DPTA 1994 File no. F. 2
(304)/DCF(W)/tree Offence/ID-104/2022-23/10120-124 dtd 28-DEC-2022 has reported the
cutting of one tree and heavy pruning of 3 trees, where Respondent-1 was building brick walls
and guard room on the green belt of the subject land. Attached at Annexure-4 is above referred
DCF Letter. Annexed at Annexure-5 is the complaint filed by Applicant in Department of Forests
and Wildlife. .

The brick wall was made in such a haste that Respondent-1 didn’t even care to stop the
construction of brick wall on 04-DEC-2022 and 05-DEC-2022 during the construction ban when
CPCB invoked Graded Response Action Plan (GRAP) Stage 3 Restrictions. This violation was
reported with Compliant Id 47472918 and Compliant Id 47472906 through Sameer App of CPCB.
Annexed at Annexure-6 are Screenshot of Complaint made. A PCR Call 112 was also made (ref
no: 6215650), PCR Patrol Vehicle ZBR21A Mobile No. 9311923321 for reporting the aforesaid
violation. After the police visit Construction of brick wall again started.

On the subject land, the matter of possession of Commercial Shopping Complex is presently listed
in Honorable High Court of Delhi in CS 0OS) No 244/2020, wherein Court Order dated 07-SEP-2020
Paragraph 4 states that “In the meanwhile, the parties will maintain status quo both, with regard
to possession and construction activity on the subject site till further orders of the Court.”
Attached at Annexure-7 is High Court Order dated 07-SEP-2022. Case is presently listed for 31-
JAN-2023 hearing.

In clear violation of above order, Respondent-1 has taken physical possession of Commercial
Shopping Complex in November 2022. This was reported by DDA which is evident from Letter
dated 10-NOV-2022 and Reminder Letter dated 22-NOV-2022 (Attached at Annexure-8 and
Annexure-9).

it is submitted that Applicant, on behalf of Residents Welfare Association of Kaveri Apartment, is
authorized to file the application before this honorable Tribunal to save green belt alongside of
Exit Gate Road of Kaveri Apartment.

Annexed at Annexure-10 is satellite and ground pictures of green belt is on imminent threat of
lost under the cover of brick wall built by Respondent-1. The green belt was developed by DDA in
planned manner and accordingly acquisition took place.

It is humbly prayed that (i) Green belt left open alongside of Exit Gate Road of Kaveri Apartment
be saved at any cost and developed back by concerned authorities after demolishing the aforesaid
brick wall (ii) Future development, if any, on this land be done according to approved Master Plan
of DDA and construction, if any, should be sanctioned by Municipal authorities.

For Resident Weifare Assbciation Kamlesh Jonwal

Kaveri Apartment, D6, Vasant Kunj, N. Delhi-70 RWA President

j i Kaveri Apartment, D6, Vasant Kunj,

—A Karlnpl?esggJe%r;war New Delhi-110070
Authorised Signatory - Ph. 9953884308 .

kionwal@yahoo.com, kaverirwa2022@gmail.com
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Annexure-2 (Page 1 of 3 of Annexure-2)

Regd. Na.:5/RS/SW /0719 / 2012.

RESIDENTS WELFARE ASSOCIATION

RWA Office, KAVERI APARTMENT, D-6, VASANT KUNJ, NEW DELHI - 110070.
Email: kaverirwa2022@aomail.com Website: www.rwakaveri.com

¢
No. KaveriRWA/2022-23/DDA/19 Date: G4—JAN-2023

To

Vice Chairman DDA
INA, Vikas Sadan ,
New Delhi

Subject: Request for Demolition of unauthorized brick wall built on DDA Vacant

Land on both side of Road connecting Kaveri and Yamuna to Masoodpur
Market

Dear Sir,

This letter seeks kind attention of your good office fowards the land Khasra Nos,
480/396/87 (3-12), 479/396/87 (3-12), 86 (9-12), 88 (9-17) and 67 (4-01) (Location:
Road from Exit Gate of Kaveri Apartment and Yamuna Apartment, D6, Vasant Kunj, New
Delhi-110070; Coordinates: (28.52528464646818, 77.1531238476458),
(28.525968060025633, 77.15355836552308), (28.52582666448071, 77.15375148457964),
(28.52378112104593, 77.1521153370171), (28.524129903148193, 77.152040235161786).

This Cpen Green Belt left on both side of road have been encroached by building brick wall
after the footpath in November 2022.

It has come to knowledge of the undersigned that DDA performed the possession activity on
21-APR-2007 under Award No 90/80-81 on 22-DEC-1980 and 29-DEC-1980. Attached at

Annex-1 is the copy wherein possession of DDA on the subject land was documented by DDA
officials.

Kaveri RWA, on behalf of Kaveri Residents request your good office to :

1. Demolish the brick wall built on DDA Land by Sh Uday Punj, and initiate possession

rroceedings of the subject Land.
7 provide a certified copy of document attached at Annex-1

3. investigate the matter in view of corruption and malpractices concerning that Land
Acquisition Collector admitted in the court in proceedings of Writ Petition W.P. (C)
6390/2014, subsequently Court dismissed the acquisition based on wrong fact
presented by DDA Land Acquisition Collector.

For Resident Welfare Association
it Kaveri riment, D6, Vasa , N. i
With Best Regards, G it Kuny, M. Delni-70

y"%cj——/&/f" T Kamiesh Jonwat

i u foi /2—0?—3 President
Kamlesh Jonwal @ / Authorisad Signatory
President, RWA,

Kaveri Apartment, D8, Vasant Kunj, ND-70
Copy To:
EE, SPD-1

SHO, Vasant Kunj, South Delhi
Deputy Director (LM), New Delhi District DDA

Page 1 of 3
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Annexure-2 (Page 2 of 3 of Annexure-2)

Regd. No. : S /RS /SW /0719 / 2012.

RESIDENTS WELFARE ASSOCIATION

RWA Office, KAVER] APARTMENT, D-8, VASANT KUNJ, NEW DELHI — 110070.
Email: kaverirwa2022@gimail. com  Website: www.rwakaveri.com
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Annexure-2 (Page 3 of 3 of Annexure-2)

Regd Na :S/RS/SW /0719/ 2012.

RESIDENTS WELFARE ASSOCIATION

RWA Office, KAVERI APARTMENT, D- 8, VASANT KUNJ, NEW DELH! - 110070,
Email: kaverirwa2022@gmail.com  Website: www.rwakaveri.com
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Annexure-3 (Page 1 of 1 of Annexure-3)

Details for registration number : DOURD/E/2023/0000208

Name Of Complainant KAMLESH JONWAL
Date of Receipt 04/01/2023
Received By Ministry/Department Housing and Urban Affairs

Grievance Description

Housing and Urban Affairs >> DDA (Delhi Development Authority) >> Land Related (DDA) > > Fraud

File Number or Registration Number : Award No 90/80-81 on 22-DEC-1980 and 29-DEC-1980

No. KaveriRWA/2022-23/DDA/19 Date: 04-JAN-2023

To

Vice Chairman DDA
INA, Vikas Sadan ,
New Delhi

subject: Request for Demolition of unauthorized brick wall built on DDA Vacant Land on both side of Road connecting Kaveri and
Yamuna to Masoodpur Market

Dear Sir,

This letter seeks kind attention of your good office towards the land Khasra Nos. 480/396/87 (3-12), 479/396/87 (3-12), 86 (9-12), 88
{9-17) and 67 (4-01) {Location: Road from Exit Gate of Kaveri Apartment and Yamuna Apartment, D6, Vasant Kunj, New Delhi-110070
Coordinates: (28.52528464646818, 77.1531238476458), (28.525968060025633, 77.15355836552308), (28.52582666448071,
77.15375148457964), (28.52378112104593, 77.1521153370171). (28.524129903148193, 77.15204023516176).

This Open Green Belt left on both side of road have been encroached by building brick wall after the footpath in Novenber 2022.

It has come to knowledge of the undersigned that DDA performed the possession activity on 21-APR-2007 under Award No 90/80-
81 on 22-DEC-1980 and 29-DEC-1980. Attached at Annex-1 is the copy wherein possession of DDA on the subject land was
documented by DDA officials.

Kaveri RWA, on behalf of Kaveri Residents request your good office to :
1. Demolish the brick wall built on DDA Land by Sh Uday Punj, and initiate possession proceedings of the subject Land.

“provide a certified copy of document attached at Annex-1
3. investigate the matter in view of corruption and malpractices concerning that Land Acquisition Collector admitted in the court in
proceedings of Writ Petition W.P. (C) §390/2014, subsequently Court dismissed the acquisition based on wrong fact presented by
DDA Land Acquisition Collector.

With Best Regards,

Kamlesh Jonwal

President, RWA,

Kaveri Apartment, D6, Vasant Kunj, ND-70

Copy To:

EE, SPD-1

SHO, Vasant Kunj, South Delthi

Deputy Director (LM), New Delhi District DDA

Current Status Under process

Date of Action 04/01/2023

Officer Concerns To

Officer Name Sh. Vinay Kumar (Dir. land coord)

Organisation name Commissioner Land Disposal

Contact Address Vikas Sadanl.N.A.New Delhi
Email Address corunrlanddispd@dda.org.in
Contact Number ) ©1124661023

[ = Z0ne }{ = cieee ]
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Annexure-4 (Page 1 of 1 of Annexure-4)

GOVT. OF N.C.T. OF DELHI
DEPARTMENT OF FOREST & WILDLIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS (WEST)
WEST FOREST DIVISOION: MANDIR LANE: NEW DELHI-60
Tel No- 011 23361879: E:Mail:- defwest.enctd@gov.in Z

E. 2(304)/DCF(W)/Tree Offence/1D-104/2022-23/ [0{2o — |y Dated: 2.8+ 222

NOTICE UNDER DPTA. 1994

IN THE COURT OF TREE OFFICER

Whereas it has been alleged that a tree offence of Cutting of 01 Tree & Heavy Pruning
of 03 Trees has been committed at DDA Land, Near Kaveri Apartment, Masood Pur, New
Delhi-110070.

Whereas on enquiry, it is found that the above tree (s) has/have been damaged/cut in
violation of Delhi Preservation of Tree Act, 1994.

And whereas, the statement (s) of following persons is is/are required to determine the
offence case. Therefore, ¥, DY. CONSERVATOR OF FOREST (WEST), empowered under
section 31 of Delhi Preservation of Tree Act, 1994, call upon the person (s) mentioned below to
appear before me 04.01.2023 at 12:00 PM and in the event of failure to appear, the matter would
be proceeded ex-parte.

s
DY. CONSERVA F FOREST
WEST FOREST DIVISION

To,

1. The Executive Engineer, Southern Project Division-I/DDA (Former:- South Eastern,
Division-7/DDA), D-2, Vasant Kunj, New Delhi-110070 with directions to present
before me on the above said date and time.

2. Sh. Uday Punj, H.No-35, Sultan Pur Farms, New Dethi-110030 with directions to present
before me on the above said date and time.

\_S/S/h'. Kamlesh Jonwal R/o Flat No. 713, Kaveri Apartment, D-6, Vasant Kunj, New Delhi-
110070 with directions to present before me on the above said date and time.

4. Sh. Ashok (Forest Guard), West Forest Division with direction to be present before me
on the above said date and time.

Copy to:

Conservator of Forests, Department of Forests & Wildlife, GNCTD, 2™ Floor, Vikas

Bhawan, New Delhi — 110002 for kind information,
gw%( e

DY. CONSERVATHH OF FOREST

J WEST FOREST DIVISION
e

: X4

ot 10

[o
05 %{,4
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Annexure-5 (Page 1 of 2 of Annexure-5)

TS QR R @ R Ry
DEPARTMENT OF

& ADMINISTRATIVE REFORMS
wmman (& PUBLIC GRIEVANCES

Grievance Status for registration number : MOEAF/E/2022/03178

Grievance Concerns To
Name Of Complainant
KAMLESH JONWAL
Date of Receipt
12/12/2022
Received By Ministry/Department -
Environment, Forest and Climate Change
Grievance Description

Environment, Forest and Climate Change >> Forest and trees related >> lllicit felling of trees
No. KaveriRWA/2022-23/DCF/01

Date: 12-DEC-2022

To

Office of Principal Chief Conservator of Forests,

Department of Forests and Wildlife,

Government of Mational Capital Territory of Delhi,

A-Block, 2nd Floor,

Vikas Bhawan, I.P. Estate, New Delhi-110002

Subject: Complaint of cutting of trees on the Green Belt alongside of Road Connecting Masoodpur Road to Kaveri Apartment Exit
Gate and Yamuna Apartment, D6, Vasant Kunj, New Delhi-110070

‘Dear Sir,

This letter seeks kind attention of your geod office towards the green belt {Location: At Both side of Road Connecting Masoodpur
Road to Kaveri Apartment Exit Gate and Yamuna Apartment, D6, Vasant Kunj, New Delhi-110070 Coordinates: (28.52528464646818,
77,1531238476458), (28.525968060025633, 77.15355836552308), (28.52582666448071, 77.15375148457964), (28.52378112104593,
77.1521153370171), (28.524129903148193, 77.15204023516176).

On this Green Belt left open on both side of road, Encroacher Sh Uday Punj have mutilated and cut many trees on 05-DEC-2022, in
an attempt to build wall encroached Wall in unauthorized manner. Attached at Annex-A is pictures of cut trees which came on the
way of brick wall baing built by him.

Similar threat of cutting trees is imminent on trees on green belt which have been encroached by brick wall made by Sh Uday Punj

On behalf of Kaveri Residents, Managing Body of RWA requests your good office to

(i) penalize the encroacher for cutting the trees as per relevant acts and rules

(if) advise MCD to identify and protect trees and plants on the aforesaid green belt and encroached land.
(iii) order DDA to acquire, maintain and develop the land as green beltin planned manner

With Best Regards,

Kamlesh Jonwal

President, RWA,

Kaveri Apartment, D6,

Vasant Kunj, New Delhi-110070

Page 11 0of 18



Annexure-5 (Page 2 of 2 of Annexure-5)

Attachments:
1. Annex- A {Cut trees which came on the way of Brick Wall )

Grievance Document

3

Current Status
Case closed
Date of Action
20/12/2022
Remarks

The inspection has been done by the official of this division and it has been reported that illegal cutting of tree/trees found in the
said area. Hence, action will be taken accordingly and the case will be booked under relevant section of DPTA, 1994.

" Officer Concerns To
Officer Name
NAVNEET KUMAR SRIVASTAVA.IFS (D.C.F. WEST)
Organisation name
Department of Forest and Wildlife
Contact Address
‘;iVest Forest DivisionDepartment of Forest and Wildlife, Mandir Lane,Birla Mandir, New Delhi.
Email Address

dcfwest.gnctd@gov.in

Contact Number
01123361879
| & ol t i¢ Feedback
This site is designed, & hosted by Nati Centre, Ministry of &IT (Meity), of India and C d by fAd formis & Publi
Grievances.

s Inforn ¥ sitn 7.0.819
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Annexure-6 (Page 1 of 1 of Annexure-6)

Kamilgsh jonwal
Kaver] Apariment Exit Gate Fantpath,
D8 Vasant Kunf Naw Delhi-
110078 Cethi,Delhi
- 9953H84308
8 0o 0o
B

CSomplaint Descriplion {1D: complaint_ 47472006%

Unioading of bricks toak place on early moming of 05-Dec-2022
for carrying out Unauthorised construction at Exit Gate Green :
;::g;h area of Kaved Aparimant DS Vasant Kunj New Deihi-

70 |

iDocump,nr's
_:}?\4{ Corglaind ooty ret pestain
ol NGZ Zae, Peyfuin do
Santh 2ova Mmen M-J?
Faruoasdes]  pleate.

| & foropamena

—

¥ Actian »

O States -

LhGK Hy Riegvch the Podnt

Details Of Action Taken

05-12- T
20022,00:08 Complaint Cranted
. & Kamiesh jorwal
;. Type Of Acsion®
05-12-
2022,09:08
} &.nys:.em asgigr
i Type Of Action:

Commenis

23 days ago &

- ¢ Complaints.

Complaint details

Complaint ID
complaint_47472918

Attachments

Expected resolution date
1 Days

Category of complaint

Air pollution due to Construction/
Demalition activity

Brief about the issue
Private Construction in full swing on 4th &

Add Comments

Enter the your comments
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& IN THE HIGH COURT OF DELHI AT NEW DELHI
+ CS(08)N0.244/2020, 1.A.Nos.7628/2020 & 7630/2020

upAYPUNS L Plaintiff
Through: Ms. Anju Bhattacharya and Mr.
Abhimanyu Singh Khatri, Advs.
versus
DELHI DEVLOPMENT AUTHORITY & ANR. ... Defendants
Through: Mr. Dhanesh Relan, Standing
Counsel for D-1/DDA.
Mr. Siddharth Panda, Adv. For D-

2/GNCTD.
CORAM:
HON'BLE MR. JUSTICE RAJIV SHAKDHER
ORDER
% 07.09.2020

[Court hearing convened via video-conferencing on account of COVID-19]

1. Mr. Dhanesh Relan, who appears on behalf of defendant no. 1/DDA,
has returned with instructions. ‘

1.1  Mr. Relan says that defendant no. 1/DDA is in the process of filing a
review petition gua judgement dated 28.04.2016, passed in C.A. No.
4590/2016 [in SLP (Civil) No. 32635/2015], pursuant to the liberty given by
the Supreme Court, in that behalf, vide judgement dated 06.03.2020,
rendered in SLP (Civil) Nos. 9036-38/2016.

1.2 Furthermore, Mr. Relan says that no construction activity is being
carried out by defendant no. 1/DDA at the subject site. 7

2.  Mr. Relan has shared certain photographs on the screen. One of the
photographs shows that a board has been placed on the subject site, which is

suggestive of the fact that it is “DDA Land”.
CS(0OS)N0.24412020 page 1l of 2

Signature Not Verified
Digilally{
By:VIPIN AR RA1L

Signing Dmiejls.()‘?.i(ﬂ()
12:06:09
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3. On the other hand, Ms. Anju Bhattacharya, who appears on behalf of

the plaintiff, says that the photographs shared by Mr. Relan do not show the

exact position which obtains on the ground.

3.1 Ms. Bhattacharya, in this behalf, has relied upon the photographs filed

by her which are appended on pages 48 to 52 of the documents folder.

3.2  The photographs that are available on record are unclear.

3.3 Ms. Bhattacharya will place on record clearer photographs.

34 Mr. Relan will do likewise and place the photographs, which he has

shared on screen today, on the record of this Court.

4. In the meanwhile, the parties will maintain stafus quo both, with
\/ regard to the possession and construction activity on the subject site till

urther orders of the Court.

5. I may also indicate that Ms. Bhattacharya says that the photographs

which Mr. Relan has shared on screen, especially, the photograph which

shows the board stating “DDA Land”, concerns an adjoining parcel of land

belonging to the brother of the plaintiff.

5.1 Let an affidavit, in that behalf, be filed by the plaintiff. A copy of the

same will be transmitted, albeit electronically, to Mr. Relan.

6. The defendants will file their written statement(s) in the suit and

reply(ies) to the captioned application within four weeks from today.

Replication(s) and rejoinder(s) thereto, if any, will be filed before the next

date of hearing.

7. List the matter on 18.11.2020. -

RAJIV SHAKDHER, J
SEPTEMBER (7, 2020
A_]/KK Click here 1o check corrigendum, if any
CS(0S)N0.244/2020 page 2 of 2

Signature Not Verified
Digitally Sig

By:VIPIN K| RAIT
Signing Datex018.09.2020
12:06:09
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ETTAR

feranTel v,rrf‘aremﬂﬁ.1
2R AL SPD-
31“ ﬁ’ﬁ” &g o | a:gg—;ﬁl ﬂéﬁﬁ’n Tt
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L OPMENT AUTHORITY
. pELHIDEVELS e CUTIVE ENGINEER
-1, DDA
ROJECT DIVISION -1, o
SOUTHER:T KUNJ, NEW DELHI -110070
8 EMAIL =~ aes lddn@gmail,mm
PHONE NO- 011-26122318

No. ¢ F VW) Ac(aRY) ]Svn-'s] DDﬂ} el

To )
" The Deputy pirector (New pelhi),

C-Block, Vikas Sadan,
INA, New Delhi-110023.

i DA Vacant
subject - Unauthorized!y construction of fe-ncmgcmsfg"a?"'i( gveri 6
land and illegally entry in the built up '
MM |
: j rying LO
The field staff has reported that some person clra@_cd. to be Uday(r: ;&J?L :i'aeii; ;t 3—6,
encroach the DDA land by constructing boundary wall adjoining to D?ﬁ\l T fagdn e
yasant Kunj and also broken the lock of main gate of C_SC Kaveri an i SEg revme e s
CSC. He has claimed to be owneér of this land by showing the Hon'ble Sup e e
cated 23.03.2015 & 31.03.2022 (Copy enclosed) and further the field sta tpiun' s
matter to the Police telephanically. The sHO, Police Station (South), Vas?jr} . nj‘ i
demanded the proof of the current ownership of this land, however, sh. Uday Punj
submitted the copy of Hon'ble Court order to the SHO.

In view of above, you aré therefore requested (0 clarify the status of tr}e_.._iand under
reference al CSC Kaveri, D6, vasant Kunj as all revenue record of this land and litigation eLc.
is with your office & further requested to take immediate necossary action In tng matter.

Encl. Copy of Hon'ble Court order.

EXECUTIVE ENGINEER,
( sPD-1/DDA, VASANT KUNJ
Copy to:- Vi
1. Commissioner (LM), DDA for kind information.
2. CE(SEZ), DDA for kind information.
3. Director (LM)-1, Block-C, Vikas Sadan with the request to direct the concerned
revenue staff to provide the status of the land.
. SE[SCC-2, DDA for kind information.
. SLO (LD) DDA for information and n.a.
. EE(QRT), SEZ, DDA for information.
. Dy. Director (Commercial Estate), DDA for information and n.a.
. Assistant Engineer — IV, SPD-1, DDA, w.r.L. his report and
wing, DDA.
Ngr"Guard File.
10, Office Copy.

o~ OB

pursue the casc with LM

—

Il

1
EXECUTIVE ENGINEER,
SPD-1/DDA, VASANT KUNJ

g
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Reminder -1
% T AUTHORITY WER e fera sfﬁﬂ?:;‘ )
EVELOPMEN Ty it
o?;%?;} THE EXECUTIVE ENGINEER | /Sl - B ponin Mg; T mmgﬁl A
<GUTHERN PROJECT DIVISION -4, DDA} [ Sy r-i* o e o b iy
5.7, VASANT KUN), NEW DELHI -110070 liniTizll 5 e 011_261223518
EMAIL - eespdidda@gmail.com a&‘@ T HEL
PHONE NO. 011-26122318 Lrerers e
Fi( pated: 2211\ \D w20
No. : F1(1)/AE(QRT)/SPD-1/DDA \ W23 I
The Deputy Director (LM),

New Delhi District, DDA,
Vikas Sadan, INA, New Dethi. ' »
- w
Subject Unauthorizedly construction / encroach_ment of t:?tnlt;‘mgsc .
" on DDA Vacant land and illegally er_ntry in the built up
Kaveri, D-6 Vasant Kunj, New Delhi.

- 01 dated 10.11.2022.
This office fetter No. F1(1)/AE(QRT)/SPD-1/DDA/11 :
AE(QRT)/SPD-1 Letter No. F1(1)/AE(QRT)/SPD-1/DDA/40 dated 21.11.2

On the basis of report received from the field sj;aff of this office regafd;zgr
encroachment on DDA Vacant land adjoining CSC & CSC Kaveri, D-6, Vasant Kunj. Encroac -
i.e. Sh. Amit Punj is also showing ownership on DDA land. This office has already requlesttwe
you to provide the current status of land in question and litigation etc., while no reply nas
been received in this office till dated.

Furthermore, AE(QRT)-1, SPD-1/DDA vide his letter No. Fl(l)/AE(QRT)ISPD-l_/ DDA/40
dated 21.11.2022 reported that the encroachment on the above said site / land again starteq
by Sh. Uday Punj and when AE(QRT)-I tried to stop the encroachment, Sh. Uday Punj
threating to file contempt of Hon'ble H

igh Court order & in absence of status of the land
under question this office is not unable to stop the encroachment.

In view of above, you are once again request:

ed to clarify the status of the land under
reference i.e. DDA Vacant land adjoining CSC & CSC Kaveri, D-6, Vasant Kunj as all revenue

record of this land and litigation etc. is with your office & further requested to take immediate
necessary action in the matter and take up the matter with SHO at your level.

This may please be treated as Most Urgent.

Reference :

] M\\M
EXECUTIVE ENGINEER,
51 l SPD-1/DDA, VASANT KUNJ
Copy to:- 9a
1. Commissioner (LM}, DDA for kind information.
2

CE(SEZ), DDA for kind information.
3.
to provide the current status of the land.
SE[SCC-2, DDA for kind information.
SLO (LD} DDA for information and n.a.
EE(QRT), SEZ, DDA for information.
Dy. Director (Commercial Estate), DDA for informati
_ 2 tion and n.a.
SHO, Vasant Kunj (South) with the request to sto

i th
adioining CSC & CSC Kaveri, D-6, Vasant Kun D the encroachment on DDA Vacant land
from LM Wing, DDA.

j till the status of land under question received
9. Assistant Engineer — QRT

-1, SPD-1, DDA, w. i
\,nfw ing, DDA. 1 Wer-t. his report and pursue the case with LM,
. Guard File.

11. Office Copy.

Director (LM)-1, Block-C, Vikas Sadan with the request to direct the concerned revenue staff

4.
5
6.
7
8.

i

] “\wv
—_p EXECUTIVE ENGINEER,
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